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HALF-AN-HOUR DISCUSSION
AGREEMENT WITH CARE INC,

MR. CHAIRMAN: Shri Indrajit
Gupta. This is g half-an-hour dis-
cussion.

SHRI INDRAJIT GUPTA (Basir-
hat): Mr, Chairman, this half-an-
Hour Discussion has arisen out of my
question which was raised in this
House on the 23rd of March and to:
which the hon. Minister of Education
and Social Welfare had replied. I
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was, of course, not satisfied at all with
those replieg and, therefore, I wish to
raise some points in this connection.

This American expansion CARE
is widely advertised and publicised
as an organisation which is feeding ap-
proximately 15 million people in 14
States of our country is feeding the
children with what i described as free
food, Actually, what they supply
and what is given to the children is
a mixiure of corn, goya flower and
milk powder.

The Finance Minister had admit-
ted in this House in reply to an
Unstarred Question, No. 3632, on the
12th December, 1980 that between
1964-65 and 1979-80 this organisation,
CARE has repatriated to the US.A,,
a sum of about six million dollars.
The first question I want to ask is
whether it is only a charitable and
voluntary organisation which is
helping to feed our children abso-
lutely {ree of cost. From where did
{hese six million dollars come, which
CARE has repatriated, according to
our own Finance Minister? For the
yvear ending 1971 there are official
figures to show that, for the so-called
operational cosls of CARE—these are
mostly Government funds, that i<,
those of our Stale Governments
mainly—funds have been provided
to CARE, to an extent of more than
ten million dollars,

Now, the original agrecement which
was signed in 1950 betwecen the Gov-
ernment of India and CARE — of
which I have gol a copy here—has
explicitly laid down in Clauses 1
and 2(a) that no funds will he
provideg to CARE, except from non-
Indian sources, Whether they are
Government funds or non-Govern-
ment funads, they must be funds
coming from non-Indian sources. This
is explicitly laid down in this agree-
ment. Last time when I raised this
point, the hon, Minister Shri Chavan
had said that, “Yes. It is true. This
was so in the ggreement”, But, he said
that in 1968 at some time CARE had
rapproached our Government saying
fhat since they are not a profil making
Gl'aanisatiun‘ their administrative
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expenses or operationa] expenses in
this country should be met by funds
from India, And, according to him,
a decision was then taken at the
highest level, according to which by
an executive order, provision was
made for Dearing these expenses
which CARE claims to be incurring
in this country. The first point I
wish to raise again today is, whether
this type of basic modification or
basic amendment of the agreement
which was done by an executive
order was correct, proper or in the
interests of this country. First of
all, I may say that the Minister has
misled the House by saying that
1968 was the starting point of the
Government payments to CARE.
According to the agreement there
should be no payments af all from
Government in this country. Having
modifieq that agreement not by
amending the agreement but by
some exchange between CARE and
the Government authorities which
Jed to a new executive order, my
information is that fthese payments
started not in 1968 but in 1963-64 or
maybe 1964-65. Therefore, I wish to
know today—he should throw some
light on this—how this was done.
Was il done simply by some ex-
change of letters which radically
altered the whele Dbasic complexion
of the original agreement, or wag it
done by any other sort of sgupple-
mentary agreement which has been
kept secret from the country and
from the House? I say this because
I have come across a document
which purports to be the transcript
of the teslimony which wag given
here in the court, There is a case
going on in Delhi against this orga-
nisation CARE in the court of Mr.
R. C, Jeain, Additional District Judge,
Delhi. In thig transeript of the actual
testimony given under cross-exami-
nation in this court by a gentleman,
who is one of the Assistant
Direclors of CARE by the name of
Mr. Desmond Ignatius. he says quite
clearly:
“The agreement with regarg to
the reimbursement of administra-
tive costs is a separale one. It
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must have been executed in 1963
-64. That agreement is signed by
both the parties.”

So, the Assistanty Director of CARE,
in his statement in the court made on
oath, is saying that there was another
agreement made subsequently to the
original agreement and that it was
signed by both the parties, The Min-
ister here the other day said nothing
about another agreement. He said
that they hag been apaxoached by
CARE and at the highest level, it has
been decided. I do not know how—
to agree to the payment of these
operational or administrative costs.

The original agreement could have
been amended. There wag nothing
to prevent it if the Governmenti
thought it necessary. But the ques-
tion I would like to ask is, in March,
19560, when this original agreement
wag signed, at that time if the Gov-
ernment of India had known that
later on it would be necessary to
provide huge amounts from various
State Governments for the adminis-
trative expenses of this CARE, would
the Government have entered into
that agreement? The agreement had
clearly stipulateq that no funds are
fo be provided from any Indian
sources. However, they decided 1o
do it later on, Now, after so 1nany
vears, again I would like to know
whether the Government of I[ndia is
prepared to take a second look at this
agreement at all or not. Once it was
decided to budget amounis for
CARE—these amounts are being
allotted every year from the budgets
of so many State Governments. 14
or 15 of them—why was it not clear-
ly stipulated that there must be a
proper system of mainlaining ac-
counts? The question of maintaining
accounts was irrelevani earlier on
hecause there were no accounts with
which we were concerned, But once
this Government hag agreed that simg
running into lakhs and crores are to
he  provided by the Stafe Govern.
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ments to CARE for their so-called
operational expenses, doeg the ques-
tion of mainta'ning proper accounts
and financial accountability not come
in? Nothing of that kind was done.
Further, in 1963-64, perhaps by an
executive order, CARE was allowed
to repatriate a portion of its receipts
which it getg in this country from the
State Governments, to the head-
quarters of CARE in New York. in
American dollarg i.e. in foreign ex-
change which, we all know, is a
commodity in short supply in this
country., The result of all this, what
I consider to be rather fishy business,
is that CARE has virtually been ex-
empted from all accountability, The
State Governments are supposed to
be paying for the entire cost of
handling, Once the supplies eater
the ports or docks of our country
from that stage on 1o the cost of
handling in-land transportation,
storage, physical distribution cost of
maintaining Delhi Office of CARE,
field offices of CARE, salaries of the
employecs including their travelling
allowance and everything, emolu-
ments of their American employees
which are income-lax free, and
along with thal there are a numbr
of perquisities including duty {ree
liquor and so on all are borne Dyv
the State Governments. But {here
being no contractual commitment
under this agreement fop maintain-
ing accounts. CARE does so, what i<
called, ‘under their own regulations'.
That means, the Government has
to swallow whatever figures the
CARE chooses to supply with. My
charge is that there is no Indian
apparatus whatsover for checking up
or regulating these accounts, This
is scandalous slale of affairs. And
all this happens in the name of
‘char’table organisation.’

I am sure, the Government is
aware of the fact that the Chief
Executive Director of CARE, a
geatleman by the name of Mr. Louis
Samia, less than a year ago, had been
sentenced to imprisonment in  the
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Supreme Court at New York, on &
charge of mis-appropriation of
CARE's receipts towards itg prog-
rammes. This is the kind of people
who are incharge of this programme.
Still the Government is not worrid
here aboui any account or accoun-
tability or anything. The actual ex-
penditure which ig incurred in this
country by CARE_ apart from what
they say, is not known to anybody.
There is no way of checking it up
or verifying it.

Again 1 will bricfly refer to the
testimony of Mr, Desmond Ignatius:

“So far as my knowledge goes
CARE does not submit any other
account than the final accounting
to the Government of India.

I do not know 1f CARE submits
any stalement of account t¢o the
State Governments but we receive
payments from them towards the
administrative costs....We do not
have direct touch with the Siale
Governments . . .7

*1 cannol say if we are informed
about the costs approved by the
Minisiry of Socia] Welfare .
The costy are worked out by us
and il is for the Government of India
to appiove the same or mot. The
budgel. are prepared by our CARE
State office and submitied to the
CARE headquarterg in Delhi who
in twrn submits to the Government
of India after approval by the
head office. We are not required
to submit the statemeni of actual
expenses when we receive instal-
menig of pavments [rom the State
Governments.”

Here it is clear that they are re-
ceiving money, large sums of money,
from the State Governments, They
are spending that money. They are
giving some final account to the
Government of India each year and
the figures that they submit, are not
subject to any accounting or verifi-
cation by our”Government, There is
no such system, no such machinery
or apparatus, nothing. I may sav
that in 1871 alone, the amount which

wag supplieq to CARE by the
various State Governments came to
more than $ 10 million. These figures
are given in the CARE’s own journal
which they publish.

Then there is another curious
thing. CARE hag entered into sepa-
rate agreemeats with some of the
State Governmentis, In 1971 in Pun-
jab 3.75 lakh children received CARE
food and the operational cost for it
which Punjab had to pay was Rs, 7
lakhs. In comparison with that, for
feeding 3.61 lakhs poor children in
Maharashtra that State paid to CARE
Rs. 92 lakhs, that is, more thaa 13
times what Punjab gid, although the
number of children involved in
Maharashira was much less than In
Punjab. One would have imagined
that Maharashtra with a seaport 1ke
Bombay would need to incur smallel
expenses than Puajab, which would
need to haul the {food over long
inland distances,

Again. Haryana spenl Rs. 10 lakhs
for the feeding of 3.25 lakhs children
but Gujaral spent Rs. 25 lakhg for
2.83 lakh children, Once again, the
coastal State was paying more.
Kerala spent Rs, 58 lakhs for 16.5
lakh children, whereag Tamil Nadu
spent a staggering Rs, 2.78 crores
for 18.4 lakh <hldren,

So. anything goes; whatever they
are demanding and claiming, which
has no basis, 10 logic. no accounta-
bility behind it that is being agreed
to and that is being paid.

1 may point out the result of this
curious agreement that we have
entered into. In the Rajya Sabha on
the 10th March 1981 the Finance
Minister said that “the understanding
with CARE wag that foreign exchange
remittances”—I do not know why
they were allowed foreign exchange
remittances at all; but, anyway, they
were allowed it. 1 believe, CARE
claims that this is for some adminis-
trative expenses of its head office in
New York, or something like that
anyway the Finance WMinisier said
that:
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“....the understanding was t¢hat
for every 1,000 pounds of foodstuffs
which they will supply, they will
be allowed to take out and remit
one American dollar”,

But we find, for example, in 1879-80
the food supplied by CARE was 330
million pounds and, according to this
rate the approveq remittances should

have been 8,30,000 dollars. But,
actually, they were allowed in that
year 11 million dollers to be
repatriated. =

So, I think these things, to say the
least, require, some explanation, Very
few people in this country know what
is going on about CARE, Some people
think it is a very benevolent, charii-
able, generous, voluntary organisation,
which does not cost us a single pie,
and the poor Americans are giving
thousands of tonnes of foodgrains and
feeding our children free.

I would like to know whather this
is a bona fide relief organisation, or it
is a United States Government agency,
because it is an organisation which
comes under, what is called, USAID
and USAID itself is [funciioning
under the overall control of the
United States Departmeni of State.
Is CARE a bona fide relief organisa-
tion, or is it a United States Govern-
ment agency, which is being set up
for the purpose of disposing of some
surplus stocks of foodgrains, surplus
stocks of milk powder, surplus stocks
of corn and surplus stocks of soya
flower? That is their investment in
these countries as against that in-
vestment, they are allowed to make
money, just like a business organisa-
tion, and take this money out [rom
this country, So, they are supposed
to be a charitable organisation, and
our State Governments are paying
crores of rupees io them, when they
were not supposed under the original
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think that a colossal scandal has been
perpetrated, and the Government of
India, instead of doggedly and per-
sistently trying to defend what is
happening now, should review the
entire position. For the last 80 years
this agreement has been in force. So,
they should take a second look into
it in interest of the country, in the
national interest.

T would recommend that they should
review the hole working of this
agreement and scrap it. We are not
beggars, going with g bagger's bowl.
Evep if we need voluntary organisa-
tions, there are many other organisa-
tions working in this country. There
is the OXFAM; there is some other
inlernational organisation—I  forge
its name. There are various organisa-
tiong working in this country, doing
similar type of work, I do not think
anybody else is provided with huge
funds like this, which is against the
very principle of the original agree-
ment. And therefore, I would
suggest that after all these years we
were priding ourselves—justifiably
priding ourselves— that we have now
become self-sufficient in food and this
and that. Of course our Children
need care, there is no doubt aboul
that. For that it does not mean that
we shall berter away all our seli-
1espect in this way. Therefore, I
woulg suggest that this agreement
should be scrapped. The sooner it is
done, the better it is.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHA'VAN): Sir, the honourable
Shri Indrajit Gupta has raised this
discussion in consequence to the reply
that was given on the floor of this
House. On that day I did say that
the ‘figures that we are supplying lo
the House are correct and if there has
been any discrepancy between the
figures supplied by the Government

agreement ip pay a single pie. and the figures which the hon. Mem-
ber has been pleased to supply to the
House, I am prepared to look into the

matter,’ That day also I did say that

So, I do not want to say very much
on this. I only want to say that I
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the CARE orgenisation approached
the Government through the Educa-
tion Ministry in 1968 and through the
Social Welfare Ministry in 1971 for
formalising the entire thing which
was going on and & kind of list of
provisiong for which agreements with
the respective State Governments had
to be entered into was formalised in the
Education Ministry in 1868 and in
1971 in the Social Welfare Ministry.

Sir, in 1971 and thereafter, the
Social Welfare Ministry was supposed
to be a nodal Ministry so far as this
CARE organisation is concerned. But
when I enquired from the Finance
Ministry, I have been able to get the
information, though not the entire
information that I wanted, that right
from 1963-64 they have been allowed
to collect the administrative charges.
Honourable Shri Indrajit Gupta is
emphasising on clause 2(A) of the
agreement, I have carefully gone
through clause 2(A) and in order to
make myself sure that the interpreta-
tion which my officers are putting on
clause 2(A) ...

SHRI INDRAJIT GUPTA: We want
your interpretation, not the officers’
interpretation.

SHRI S. B. CHAVAN: In order to
make myself sure of the interpretation
which hagq been put on this clause
2(A) is correct legally or not, I had
the benefit of geting the advice from
the Law Ministry also as to whether
this clause 2(A) precludes CARE
from recovering the administrative
charges which, in fact, hag been a
man point of contention.

Sir, about the interpretation that
hag been given to us and on which I
am glso satisfied—I have carefully
gone through the entire clause myself
and I am more or less gatisfleq that
this clause 2(A) does not preclude
CARE from recovering the adminis-
trative charges, though it is a fact that
it iy not part of the agreement. It
would have been a happier position if
a supplementary agreement has been

prepared, Unfortunately, ag I have
stated earlier, I could not locate all
those papers of 1963-64 where even
today Mr. Indrajit Gupta said that
there wag a formal agreement and he
wag quoting from the evidence which
was given in a court. I do not know
and I have not seen it. I have to EO
through the entire thing, but 1 have
tried my best since yesterday till this
afternoon to locate the flle 1o find out
whether there was any such agree-
ment, but I could merely get one let-
ter, I could not get the entire file, So,
I would not be able to say authentical-
ly ag to whether this kind of an agree-
ment was there or not. The first
point which hon. Shri Indrajit Gupta
is saying—‘in fact they are not entitl-
ed to recover this amount’. I do not
think that this agreement can be
relied upon for that kind of interpre-
tation and what he is referring to, the
donations and other things which they
have to collect outside India, In the
shape of fooq articleg they have to
send those commodities to India and
for purchaseg of foodgrains and other

articles no donations are being collect-
ed f{rom Indian sources. That, of

course, is a clear point.

SHRI INDRAJIT GUPTA: For the
benefit of the House would you read
2A on which you are harping too
much? Please read that out and Jet
ug see how your interpretation stands.
If you like, I can read that out?

MR. CHAIRMAN: I want to know
why did you agree to reply? When
you yourself have not been able to get
the entire file, why did you agree to
reply so soon? You could have got
the file and then replied,

SHRI S. B. CHAVAN: On that day
Shri Indrajit Gupla said that he had
addressed his question to the Finance
Ministry and I haqd to reply that ques-
tion yesterday also. Had the Finance
Ministry replied, I do not know whe-
iher they would have located the flle
or not, Since the notice was given to
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the Education and Soeial Welfare
Ministry ...

MR. CHAIRMAN: In thig situation
when the Minister himself admits that
he doeg not have the enlire file gnd he
feels that it would have been proper
that the question should have been
addressed to Finance, Min:stry, Shri
Indrajit Gupta, would you like to
Postpone it?

SHRI S. B. CHAVAN: I do not
think I ever said that thig notice
should have been given to the Finance
Ministry, I am merely saying that '
have tried my best along with the
Finance Ministry to locate the file, but
1 have not succeeded.

MR. CHAIRMAN: This is what I
am saying. The question is very
important, In view of the fact that
you have not been able to locate the
necessary file, I do not think you will
be able to give proper reply.

SHRI S. B. CHAVAN: Why? I am
prepared to give the reply, I am
giving the reply.

SHRI INDRAJIT GUPTA: He says
that he ig guite confident of giving a
reply.

MR. CHAIRMAN: He says that the
files are not available.

SHRI INDRAJIT GUPTA: Files are
not everything in the world.

MR. CHAIRMAN: If you press your
point, then it is all right.

SHRI INDRAJIT GUPTA: Are they

going to locate the agreement and is
it in the country’s interest?

SHRI 8. B. CHAVAN: There was
the writing in the file and orders have
been issued Copies of the orders we
have been able to locate. Whether
we have been able to locate the file
or not is not very much material issue
here
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3A: “Issue against payments madp
by individuals and organisations but
only outside India gift remittances
representing commodities to be deli-
vered to individuals, groups and
lawfully existing orgenisationg in
India designated by or on behalf of
the donor”.

So, the position is absolutely clear
that the donations and other gifis
which they were to procure from
either individuals or organisations, but
only outside India are to be remitted—
where to Gifts, remittances represent-
ing commodities to be delivered to
individuals, groups and lawfull orga-
nisationg in India. So, the donations
have got to be collected outside India
and paid to India. With the donation
that they receive they will have to
make purchaseg of foodgraing and
other non-fooq commodities and deli-
ver it to India.

SHRI INDRAJIT GUPTA:
payg for this?

Who

SHRI S, B. CHAVAN: That is exact-
ly the point.

The interpretation that you put on
it ‘that in fact this Clause 2A precludes
CARE from recovering administrative

—charges’ does not flow qul of Clause
2A, That is the only point which I
wanted to make.

The second point which Shri Indra-
jit Gupta raiseq here was, and he tried
lo paint a picture, ag if this is not a
charitable organisation and, jn fact,
ithey are making huge profits out of it.
For that, he quoted the figures of 1978
from their Plan Programme, which
they had prepared in 1971 and also the
budgeted figures of different State
Governments—he referreg to Punjab,
Maharashtra and other places. First
of all, I have also enquired from the
CARE and I have alsg tried to locate
as to how far thig coptention is eor-
rect. The Plan Programme which the
CARE prepares jg never published,
It is being sent to their head-office and
then, they take a decision. So, thig is
the kind of 5 draft programme which
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they have prepared, The hon. Mem-
bter, Shri Indrajit Gupta, most pro-
bably assumeg that the entire amount
is being paid to the CARE. It is a
fact that right from the point of trans-
portation, stocking, processing and,
thereafter, for delivering the entire
food commodities and non-food com-
modities to the respective beneficiar-
ies, the entire amount js being spent
by the State Governments. This is
not being paid to the CAREL

Actually, these budgetary provi-
sions definitely contain a part of it as
an administrative charge. But my
hon, friend is quoting all the figures
ag if these are all administrative char-
ges which, in fact, is not the correct
position. The correct position is that
it includes all these items. Even if
the Indian fooqd is also to be supplied
to different areas, barring the admi-
nistrative charges required for their
head-office, all the expenses are bound
to be incurred by the State Govern-
ments

SHRI INDRAJIT GUPTA: Why
should food items purchaseg in India
be supplied through the CARE? You
can set up your own Indian CARE,

SHRI S. B. CHAVAN: Even if
Indian food items purchased in India
are to be supplieg to the respective
State Governments, the t{ransportation
cost, the storage cost, the processing
cost and the distribution cost, all these
expenses are being incurred bpy the
State Governments. It is not going to
make any difference. The only differ-
ence is that a part of the expenditure
is being chargeq to these different
States as administrative charpges for
the maintenance of their head-office
in New York and their office in New
Dethi. In fact, the amount wag being
collected and it is being collected with
the full guthority of the Government
of India and the State Governments.
"T'hero is nothing surreptitious about
it: there is nothing hidden about it.
The whole thing is done In a very
clear manner,

At any rate, the relevant point
Would be as to whether the Govern-

ment is prepared to reconsider and
apply its mind afresh to this problem.
Certainly, we will be too happy to
apply our mind to this matter. If
there are any procedural irregulari-
ties, they will have to be set right.
Why unnecessarily an executive
order? If certain things or the list of
provisions which, in fact, is algo in the
nature of a supplementary agreement,
if that is to be resorted to, according
to me, the better course would be,
instead of that, {o have a regular sup-
plementary agreement entered into
with the CARE and formalise the
entire thing without giving any scope
for any kind of mis-interpretation ...

SHRI INDRAJIT GUPTA: That
means, you have been committing
irregularitieg a)l these years,

SHRI S. B. CHAVAN: You may
call it “irregularity” or whatever it is
The list of provisions iz definitely be-
ing signed by the State Governments.
There is no difficulty about it. At ithe
same time, the happier pos:tion would
have been instead of signing the list
of provisions, to formalise the entire
thing by having a regular supplemen-
tary agreement with the CARE so
that there is no scope for any kind of
mis-interpretation.

Another point which the hon. Mem-
ber raised was as to why have this _
from the CARE at all, It was in 1978
that this kind of an exercise wag done.
The Planning Commission and other
respective Ministries adviseq that a
tota] amount of foodgraing that we
got from the CARE was of the order
of Rs. 760 crores, And if we 8re to
substitute this by Indian food, it 1is
beyong our capacity. If Rs. 500
croreg are tg be provided in the Sixth
Plan out of the Plan resources that
we have, it ig going to be almost
impossible. That was the decision
which was arrived at and we have to
continue the entire thing.

The only point will be that Govern-
ment will certainly look into the mat-
ter and instead of signing these lists
of provisions, wi]l take up with CARE
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sign regula: supplementary agreement
with them and grovide for all the
charges that we are revcvsiing under
different administrative orders and
formmlise the whole thing,

SHRI INDRAJIT GUPTA: I would
like to msk one point for clarification.
Till now have you any means of
checking or verifying the final
gecounts 'which CARE  provides for
showing their operational costs in
India or, are you to accept whatever
figures they give?

SHRI S B. CHAVAN: That ig also
a correct position. We have been ac-
eepting the figures supplieg to us by
CARE, But, now they will have to
flle returns to which they have agreed.
Under the Foreign Assistance Control
Act—I do not exactly remember.—
foreigners will have to file returns for
the assistance which they give They
were under the impression that they
need not file returns, But we have
told them to file returns to which they
have also agreed. That will definitely
provide an opportunity for scrutinis-
ing the entire accounts and the amount
which they are revatriating for their
Head Office charges. That sort of
thing will definitely be done hereafter

amqir qfgm : st RrFA
wreat | fow axmer qfew

S TARATT ARAT : qI7 S AT
¢ fo witaFwT AT &

waraly wgiam : fa® aam glog)

oY CrareaTe wreat (T2Ar): aNr-
qfa of, T2 T¥EY ¥4<  aFEYar
A 1950 ¥ FAT W W IZ gA
o 1981 ¥@I® &1 31 WY
g Evikag wwd Y am & fw
aWR Txad f&a) a7 ¥ awed
e gafrars  wed ¥ wraewar A
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e ara gufa o, 42 wY
AFCEARIN ¥ aga WA § A
@ gway g gmer w8 Faq
{Tefis ar ISy RAGT BT El 7@l
Ffew ag %I  WEE A [Y WWH
WY T RGIE | AT FIL A FTQ T
qar #argdr fF gn&F €T AT FTW §
qr g Wi< FA<FQRIOTOAIT Fr
gdr a9 qifw@de 1 o¥ TR
FAFC FAD ARH SIS ¥F NAY
IT RN ArT wEOA | g4 S
9 @, wOg 7

awrgfa o, 1975--79 &%
1150 70 /1@ 52 gL 996 §o
fafasr 98 @A « 9 0w
gmrefaw @l & @9 (a0, & o

AR T Feav & |

oW BW 1981 H {1 Tw a7 @ ¥
W £ @S FAC ENT | F FIWATE
& 16-17 ST @S gur T 0
FqT A FW FAT F @0 T IR
T FF qE FHW ;A TG
&1 qIfeTd WET TN T AT GHC
W|E w94 T ¥ ¥eT gr fEen
gadr &F T FWEH? FCOH U ONGH
) gaw 4 i W wag A
il & gar w|qy 7

T QRO o IQIY:  FIH L
TF F@ T ANBA A FCAT AMGAT
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g t g% ¥ wer wr fo otw 3
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TITHFTB CFTHE & FANT HE T
farar war "¢ g9 fgmw & @i
FEATC FAHAT @ | F(H T FIX
g AT wmAw-wea WA w5
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wgqe fear sar 8 &1 gAAT
FOAE ¥ AT WA [EW W
S ww & fag yg Wi T
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€T W 1 WE NS aF #r WY
WE

TH AL 9gy ¥ FE § fF W
T F@ B WAS g6 faAw IWH
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TIJ( GraT WA A4T5e W5 fear®
A § VAT A GhEE
9T wIH FIT F e frar sman)
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wgt foee wiw gifeda & Fyy AaT
gft §) g & zuAr wEa Al
@ | fee W W oF@ w1 v
sargr gfya grar, odr gl g

TEE g wEr eoyF ar g
faw safema @& swm W @
R F TWH FH F TG gNY
S W IiF aTh ¥ BiAr § Wie
gaFr qLora F<aqd s g uiC
wF fou W wifewwed w92y
AFIC FHFN AT B ) AN 30-31
WA HT g AT @ § AR @
Farr garorar & fF gml oy qyl
wig oft g e Fw Y @
Pt s9 @A @ wqA fod o fr g
%I FqrEH § TN HE FET FH
Yol WIFC &ed &1 Wi 7 g5
g9q WgHHT & 9rg gar i AT
o€ TY GF YT T & o s
F1 AHTC FAT W wQAT W o
IF0 AH ¥ aga ® wigfuyr
ST < g, aga oA W T @ g
fod® @7 &ear aga wE€d A
S T GC TN F A1 H Er<A0
ST YFAT G0 | ATEA WAL & QY
uHr #% AT g7 ¢ fowy gy ¥
ol ¥ fr gy w€ wrwr dw€
& WAl & U Wla T W N
TUAS T HY FAAT I §Q ol
Taq5T T am@ & faw dar¢ WY
& wed g !

SHRI NIREN GHOSH (Dum Dum):
I submit to you that the entire CARE
business seems to be reeking up a
scandal. Polifics is also involved in
it. 1 do not know whether espionage
is also there. The Executive Director
Mr. Louis Samia, hag revealed in court
that it ig not a rebief organisation.
I quote:
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“CARE is constituted gz a firm
for doing business under he laws of
the District of Columbia (USA)
under which it ig incorporated.”

So, it i3 no a relief organisation. That
is what has been revealed before
court.

From 1964 upto g certain period, up-
to 1973, Rs. 11 crores have been netted
by CARB, paid by he State Govern
ments. What about the period before
19647 Can the Minister give the
figure, enlighten the House as to how
many crores have been netted by
CARE, have been paid to CARE, as a
sort of administrative charges or ad-
ministrative costs, this or that, what-
ever he has said,

I would also like to knoy this. Is
there any other relief organisation,
OXFAM or any other organisation,
where this organisation takes adminis-
trative charges from the State Gov-
ernmentsg or from the Central Gov
ernment or even repatriates moneys in
dollars, in hard currences, from India?
If there is none, then why is Govern-
ment willing to give this special con-
cession o CARE only, why this fav-
oured treatment to them only? 1Is
there something under this?

Now, if you say that you cannot
dispense with CARE because they
have paid Rs. 700 crores—that js the
figure if I am not mistaken—under
this food programme,if that is the
position and now when all these things
have come up—that day alse I demang
ea—why should you not conduct a
probe into the activities of CARE—
when g0 many issues are at stake?
Can you give us the figure from 1950
onwards uptill now as to how many
croreg nf rupees worth of food CARE
has distributed in India? And if
they could dg all this, why ghould
they charge repatriation charges in
dollars? There is a palfry sum of six
million dollars—that is what we know
at present. They could bear fMls also.

Is it g fact or not that AFL-CIO
and American Relief for Poland are
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also member-agencieg of CARE engag-
ed in dubioys political activitiea?
Thig is the charcter of CARE.

On fop of this, when there is no
proper means of checking, whatever
CARE submits has got to be met co-
wards gdministrative costs. 1 do not
know whether anywhere else in the
world an independent Government,
a sovereign Governmen? aNows this
sort of thing in jts own territory, that
whatever they say must be accepted
ang paid back ag administrative
charges and al] that.

So, gll these things are there. 1
again demand that a probe should be
conducted. Why is Government fight-
ing shy of having a probe into the
affairg of CARE, into all these aspects,
to see jf therg is something delicate,
something fishy or otherwise aboyt it?
I demang that a probe should he con-
ducted intg the affairs of CARE.

You will be astonished to learn how
it is politically motivated. Just now
it is spending the greatest amount of
relief :n Kerala, a small State—that is
obvious—with some political charges,
I charge.

SHRI S. B. CHAVAN: 1 will not be
able to say whether there ara any
other organisations from which the
adminjstrative charges are allowed to
be collected or not. In fact that is
not the main issue of the discussion
to-day. What I have been trying to
find out is this. s 1t that the CARE
is recovering the aaministrative
charges only in Indiz and not from the
other countries where the CARE orga-
nisation works? There agre thirtyeight
countries where the CARE programme
is being implemented. According to
information given to me the adminis-
trative charges are being collected
from all the countries gnd India is
not an exception to it. In fact, that
was one of the reasons why they
persuaded the Government of India
that we should alloy, them to collect
the administrative charges. ‘This
being a chritable organisation we do
not have funds—we cannot possibly
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spend tha{ amouynt required later om
for this purpose. In fact that was the
main reason why the Government of
Indiz also took a decision that they
were entitled for such a kind of ad-
ministrative charge.

The second point which my hon.
friend, Shri Ghosh was pleased to raise
is this. He said the same thing thal
day and he has repeated it to-day. 1
was carefully lListenl.ng to him as to
whether he had made out a point as
to why he woula like us to set up some
kind of a probe. I do not thing that
he himself had been able to establish
anything. So, I dou't think it will be
proper on my part to gay that we
would like to sel up an enquiry com-
mittee. There is no gquestion of any
probe. Government does pot think in
lerms of having such a probe.

SHRI XAVIER ARAKAI. (Ernaku-
lam): Sir, this discussion is rather
over a vital subject for the considera-
tion of this House. Lislening to the
answer given on the 23rd and to-day
by the hon. Minister gs also the ques-
tions put forward by the hon. Mem-
bers, I have furmulated rather Lnree
propositions for {he consideration of
this House.

First of all, are we against the aid
ifrom abroaa either from voluntary or
non-voluntary prganisations?

In this context, what is the quanium
of pgssistance/aid received by this
country and how far it has gone to the
des?erving objectiveg of this program-
me

My second point is: if some irregu-
larities/malpractices or violation of
terms and conditions are committed
by this organisation or association,
then what prevents this Government
to go into it and compel this organisa-
tion or association in this respect?

My third  Dpoint is : of course
Shri Gupta also referred to the erms
and conditions of this agreement of
1850. While conmsidering the renswal
of this agreement of 1950, will Govern-
ment take concrete steps to sée that

-

proper accounting system is adopted
in the matter? Shri Inarajit Gupta
had very clearly stated about the pay-
ments/remittances or repatriation of
the amounis. Th.se are not small
matlers which can be bypassed by us.
But, thig is one thing on which the
House was not convinced. When
conclusive evxidence is there of mal-
practices or irregularties, what is it
that has precluded us from going into
the activities of thig or any other orga-
msalion? [ say that quite a few orga-
nisalton .n his country are receiving
aid from various foreign countries and
using it for many purposes and the
hon. Minister has said that over Rs. 760
crores worth of foodgaing are given
in this matler as aid. Thig takes me
back to my own State. Here for the
primary education children, CARE is
giving iood. There is mno substitute
for this system. May ] ask a question
from Shri Inarajit Gupta ..

MR. CHAIRMAN: You ask the gues-
tion from the Minister—not from Shri
Indrajit Gupta.

SHRI XAVIER ARAKAL: The ques-
tion was put and the discussion came
out of that,

MR. CHAIRMAN: Well, you please
ask the guestion and do not discuss
it.

SHRI XAVIER ARAKAL: I am ask-
ing the question aud I am not giving a
lecture on this. Arc you against the
aid which js given? Or do we have a
system or method through whilch we
can meet the necds of our people
here? This is the first question I put
forward. My submission is during the
cyclone time or other pecasions, varioug
organisations have ploughed money in
thig country. Why should we ‘be un-
grateful {o them? We should appre-
ciate the gooawill of these people.
Calamity jn any country is a calamity
of the humanity. Many of these orga-
nisation are coming here or giving aid
out of humanity. These are the points
which I would like the hAon. Minister
to take into consideration. I would
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like to know”When fhe negotliations
start to renew the agreement of 1850
will the hon. Minister take into comsi-
deration the feeling of thig House?
Also a proper Bupervision should be
imposed from the Central Government
on these activities,

SHRI S. B. CHAVAN: Sir as far us
the various points raised by the hon.
Member are concerned J can say that
we as g nation are not against receiv-
ing any foreign aid. Might be some
Members are having that point of view
that they would not ke India to
accept any foreign aid in whatever
shape it may come. The second point
was gbout whether the food articles
and other things are going to the de-
serving beneficiaries, Actually the
whole work is being done in an ex-
tensive manner gnd the Stale Govern-
mentg are fully involved. It is not
that CARE 1s distributing. It 1s
through the State Governments that
these fooq articles have been distri-
buted and we have not heard of any
such complaint against the State Go-
vernment that either they bave mis-
utilised or not given to the deserving
people which were contemplated by
the donors themselves.

Sir: a little while ago I said that
certainly Government 18 going to look
into the matter of formalising the
entire thing after mnegotiating with
CARE to enter intp some kind of a
supplementary agreement, Sir, it is
not the proper accounting but it is the
proper check on behalf of the Govern-
ment. Actually, the whole thing is
being implementea through the State
Governments and we would like to see
as to whether this also requires to be
gone into and certainly Government
would like to go into it.

The last point raised by the hon
Member was as to why we should not
go into the affairs of any voluntary
organisation even if there is no case
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againgt it. At Jeast I have not been
able to convince myself as to why
should wp go into the details of any
voluntary organisation unless Gov-
ernment has a pruma facie case that
there have been some kind of mis
handling or mis-appropriation op vio-
lation, of the purpose for which the
orgamsation hag been working in the
country....

SHRI INDRAJIT GUPTA: How will
you know when you have to accept
their figures?

SHRIL 8. B. CHAVAN: We know
through the State Governments. Sir,
even from the States where mn fact
the ruling parties are different from
the ruling party at the Centre I have
not received any such complaint that
they have beem misutilising or mis-
appropriating the tunds. That 1s a
clear proof that they have been work-
ing all right. It is a matter of opinion
whether we should pay or should not
pay adminstrative charges. It is a
matter which in fact, Mr, Indrajit
Gupta has raised here. As far as
Government are concernea we think
that administrative charges will have
to be paid and that 158 why they are
belng paid. It is a question of merely
formalising the entire thing.

SHRI INDRAJIT GUPTA: 1 hope
you will be able {0 find the missing
filles.

SHRI S, B. CHAVAN: Sir, I did not
say ‘missing’. 1 only sald that 1 have
not been able to locate.

MR. CHAIRMAN: So, you will try
to locate the flles. The House stands
adjourneq to meet at 11 AM on Thrus-
day the 15th April 1981.

19.00 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
April 16, 1881/Chaitra 26, 1903 (Saka)



